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            Registered No.-768/97

THE ASSAM GAZETTE

EXTRAORDINARY

PUBLISHED BY THE AUTHORITY

 490   19   2023,  27  1945 ( )

No. 490 Dispur, Thursday, 19th October, 2023, 27th  Asvina, 1945 (S. E.)

GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 19th October, 2023

No. LGL.236/2017/35.– The following Act of the Assam Legislative Assembly which

received the assent of the Governor of Assam on 17th October, 2023 is hereby published for

general information.

ASSAM  ACT  NO. LI OF 2023

(Received the assent of the Governor 17th October, 2023)

THE ASSAM PANCHAYAT (AMENDMENT) ACT, 2023
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GEETANJALI DAS  SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

6028



            Registered No.-768/97

THE ASSAM GAZETTE
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 427  13   2025, 23  1947 ( )

No. 427 Dispur, Friday, 13th June, 2025, 23rd Jaistha, 1947 (S. E.)

GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 13th June, 2025

No. LGL.236/2017/49.– The following Act of the Assam Legislative Assembly which

received the assent of the Governor of Assam on 11th June, 2025 is hereby published for general

information.

ASSAM  ACT  NO. XXVII OF 2025

(Received the assent of the Hon'ble Governor of Assam on 11th June, 2025)

THE ASSAM PANCHAYAT (AMENDMENT) ACT, 2025
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GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.
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